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BEFORE THE PRINCIPAL BENCH,
NATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 712/2019

IN THE MATTER OF:

Kiran Kapoor ... Applicant
VERSUS

Govt. of NCT of Delhi & Ors. ... Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTION
CONTROL COMMITTEE IN TERMS OF THE ORDER DATED 16.09.2019

IT IS MOST RESPECTFULLY SHOWETH:

1. That this Hon’ble Tribunal took up the above referred matter on 16.09.2019
and pleased to issue following directions:

O Grievance in this application is against illegal activity of

denting and paintz'ng' in violation of environmental norms at New

- Rajinder Nagar area adjoining NPL Colony, Delhi-110060.........

2. That in compliance of the orders passed by this Hon’ble Tribunal, the area
mentioned in the order was inspected by DPCC Officials on 05.12.2019.
During inspection, three units namely M/s Nisar (Site No. 4), M/s Irfan
Khureshi (Site No. 9 & 10) and M/s Guddu (Site No. 13 & 14) at DDA
Market, Local Shopping Centre, New Rajendra Nagar, Delhi were found
engaged in the activity of denting of cars, repairing and other mechanical

work.

3. That Directions for closure vide order dated 07.12.2019 were issued to M/s
Nisar, M/s Irfan Khureshi and M/s Guddu as all three units were operating in
the area which is allotted by DDA for the vegetables and fruit trading only.
DPCC had also imposed Rs. 1,00,000/- (One Lakh) each as Environmental
Damage Compensation on three units i.e., M/s Nisar, M/s Irfan Khureshi
and M/s Guddu. Copies of the orders dated 07.12.2019 are annexed herewith
as ANNEXURE-A (colly).
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4. That further, directions were also issued to North MCD and DDA to take

appropriate action at their end. Copy of directions dated 07.12.2019 are

annexed herewith as ANNEXURE-B (colly).

That the North MCD has furnished action taken report on 12.12.2019. It has

wn

achments including vehicles being

moved. The SHO, PS Rajinder

submitted that in the said actions encro

repaired, meant for denting/painting were re
gil over the area so that re-

n report dated 12.12.2019

Nagar was also requested to keep strict vi
encroachment may not occur. Copy of action take

received from North MCD is annexed herewith as ANNEXURE-C (colly).

Date:

Place:
Sr. Environmental Engineer

|
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— DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6

ggﬁ visit us at : http://dpce.delhigovt.nic.in
F.No.DPCC/CMOVI/Orange/ HH—"FF Dated:cq“z‘ 4
To,

M/S Guddu

DDA market A’Y\Y] eyyve - A CCO”y

Local shopping centre

MOR land site no. 13, 14.

New Rajender Nagar adjoining NPL colony
Delhi - 110060

Subject: - Directions u/s 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981 as
amended to date in compliance of order of Hon’ble NGT dated 16.09.2019 in the
matter of OA No. 712/2019, Kiran kapoor, H-block president welfare Vs Govt. of
NCT of Delhi.

Whereas. Central Pollution Control Board is the State Board for all the Union Territories to
exercise powers and perform functions under the Air (Prevention & Control of Pollution) Act.
1981 and Water (Prevention & Control of Pollution) Act, 1974.

Whereas. Central Pollution Control Board has delegated all its powers and functions under the
Air (Prevention & Control of pollution) Act. 1981 and Water (Prevention & Control of
Pollution) Act. 1974 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee.

And whereas. the whole Union Territory of Delhi has been declared as an Air Pollution Control
arca. under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act. 1981
vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas. it is mandatory under section 21/22 of the Air (Prevention & Control of Pollution)
Act. 1981 that no person without the previous consent of the DPCC shall Establish or operate
any industrial plant in an Air Pollution Control Area.

And whereas. the Hon ble NGT vide its order dated 16.09.2019, in the above matter directed as
helow:

Let Delhi Pollution Control Committee (DPCC) and the North Delhi Municipal Corporation
(NDMC) look into the matter, take appropriate action in accordance with law and furnish a
fuctual and action taken report in the matter within one month.

And whereas. in compliance of Hon’ble NGT order dated 16.09.2019, the oftficials ot DPCC,
inspected the unit on 05.12.2019 to.survey the area and made following observation:

o The owner of the unit (M/S Guddu. DDA market, Local shopping centre. MOR land site
no. 13 & 14. New Rajender Nagar adjoining NPL colony. Delhi - 110060) is operating
the unit at the aforesaid address & engaged in the activity of Repairing and Mechanical

work
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* Asreported, the stalls/area has been allotted by the DDA for the vegetable and fruit trade e
only, but during inspection the premises is being engaged in the work of denting of cars.

Now, therefore, in view of the above. in compliance of order of Hon’ble National Green
Tribunal (NGT) dated 16.09.2019, Competent Authority in DPCC has decided to issue following
directions:

1) That you Addressee shall close your unit with immediate effect.
1) That the concerned authority in BSES Rajdhani Pvt. Ltd. shall disconnect the electricity
supply to the Addressee unit with immediate effect.

i) That the concerned authority in Delhi Jal Board shall disconnect the water supply to the
addressee unit with immediate effect.

i) That the concerned Sub Divisional Magistrate(Karol Bagh), flatted factory complex
building, Jhandewalan, New Delhi — 110002, shall take necessary action to ensure the
effective closure / sealing of the Addressee unit with immediate effect.

iv)  That, you Addressee shall deposit the Environmental Compensation of Rs. 1.00.000/-
(Rupees One Lakh) by way of demand draft in favor of Delhi Pollution Control

Committee as compensation for damaging the Environment within 07 days from service
of this letter.

This is being issued as per the decision taken by the Competent Authority in Dell)i-.P\ol[ution
Control Committee. {0

\ 1
! |

(Md. Arif), >
Sr-Environmen. Ejkﬁneer

DPCC, Consent Management Cell-VII

Copy for information and necessary action to:

1. The Member (Water), Delhi Jal Board, Varunalya Phase-1l, Jhandewalan. New Delhi-
110055: to disconnect the water supply to the Addressee unit with immediate effect and
send the compliance report within 15 days.

2. The Chief Executive Officer, BSES Rajdhani Power Ltd., BSES Bhawan. Nehru Place, New
Delhi-110019 - to disconnect electricity supply to the Addressee unit with immediate effect
and send the compliance report within 15 days.

3. That the concerned Sub Divisional Magistrate(Karol Bagh). Natted factory complex

building. Ihandewalan, New Delhi - 110002, shall take necessary action 1o ensure the
eftective closure / sealing of the Addressee unit with immediate effect.
4. Master File, CMC-VIL.

(K. ar)
Environmental Engineer
DPCC, Consent Management Cell-VII

o\
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DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6

visit us at : http://dpcc.delhigovt.nic.in
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To,

M/S Nisar

DDA market

Local shopping centre

MOR land site no. 4

New Rajender Nagar adjoining NPL colony
Delhi - 110060

Prevention & Control of Pollution) Act, 1981 as

f order of Hon’ble NGT dated 16.09.2019 in the
president welfare Vs Govt. of

Subject: - Directions u/s 31 (A) of the Air (
amended to date in compliance 0
matter of OA No. 712/2019, Kiran kapoor, H-block
NCT of Delhi.

ard for all the Union Territories to

Whereas, Central Pollution Control Board is the State Bo
ontrol of Pollution) Act.

exercise powers and perform functions under the Air (Prevention & C
1981 and Water (Prevention & Control of Pollution) Act. 1974.

| Board has delegated all its powers and functions under the
ition) Act. 1981 and Water (Prevention & Control of
elhi Pollution Control

Whereas. Central Pollution Contro

Air (Prevention & Control of pollt
Pollution) Act, 1974 in respect of Union Territory of Delhi to D

Committee.
And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control
area. under sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981

vide notification no. GSR 106 (E) dated 20.02.1987.
And whereas. it is mandatory under section 21/22 of the Air (Prevention & Control of Pollution)
Act. 1981 that no person without the previous consent of the DPCC shall Establish or operate
any industrial plant in an Air Pollution Control Area.

And whereas. the Hon’ble NGT vide its order dated 16.09.2019, in the above matter directed as

below:

Let Delhi Pollution Control Committee (DPCC) and the North Delhi Municipal Corporation
(NDMC) look into the matter. take appropriate action in accordance with law and furnish a
tactual and action taken report in the matter within one month.

And whereas. in compliance of Hon’ble NGT order dated 16.09.2019, the officials of DPCC,
inspected the unit on 05.12.2019 to survey the area and made following observation:

e The owner of the unit (M/S Nisar, DDA market. Local shopping centre. MOR land site
no. 4. New Rajender Nagar adjoining NPL colony. Delhi — 110060) is operating the unit
at the aforesaid address & engaged in the activity of denting of cars.

F.No.DPCC/CMCH1/Orange/ A5 - 8% Dated: '&H ]:v‘q,,w
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o As reported, the stalls/area has been allotted by the DDA for the vegetable and fruit trade
only. but during inspection the premises is being engaged in the work of denting of cars.

Now. therefore, in view of the above, in compliance of order of Hon’ble National Green
Tribunal (NGT) dated 16.09.2019, Competent Authority in DPCC has decided to issue following
directions:

1) That you Addressee shall close your unit with immediate effect.
i)  That the concerned authority in BSES Rajdhani Pvt. Ltd. shall disconnect the electricity
supply to the Addressee unit with immediate effect.

i) That the concerned authority in Delhi Jal Board shall disconnect the water supply to the
addressee unit with immediate eflect.

iii)  That the concerned Sub Divisional Magistrate(Karol Bagh), flatted factory complex
building, Jhandewalan. New Delhi — 110002, shall take necessary action to ensure the
effective closure / sealing of the Addressee unit with immediate effect.

iv)  That. you Addressee shall deposit the Environmental Compensation of Rs. 1.00,000/-
(Rupees One Lakh) by way of demand draft in favor of Delhi Pollution Control

Committee as compensation for damaging the Environment within 07 days [rom service
of this letter.

This is being issued as per the decision taken by the Competent Authority in Dethr-Pollution
Control Committee. / '
. (M. Arif
«Sﬁ'{EmTr onm _tiiTEﬁgineer
DPCC, Consent Management Cell-VII

Copy for information and necessary action to:

I. The Member (Water)., Delhi Jal Board. Varunalya Phase-Il. Jhandewalan, New Delhi-
110055: to disconnect the water supply to the Addressee unit with immediate effect and
send the compliance report within 15 days.

2. The Chief Executive Officer, BSES Rajdhani Power Ltd., BSES Bhawan, Nehru Place, New
Delhi-110019 - to disconnect electricity supply to the Addressee unit with immediate effect
and send the compliance report within 15 days.

3. That the concerned Sub Divisional Magistrate(Karol Bagh). flatted factory complex
building. Jhandewalan, New Delhi — 110002, shall take necessary action to ensure the
effective closure / sealing of the Addressee unit with immediate et‘t‘e(\ .

4. Master File, CMC-I1I. \

W
(K. Kumar)
Environmental Engineer
DPCC, Consent Management Cell-VII

e
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® S DELHI POLLUTION CONTROL COMMITTEE
—_— DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
P y——— 4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6
L] ] . : httn:// . . s
G visit us at : http://dpcc.delhigovt.nic.in

F.No.DPCC/CMCMI/Orange/ 3\ %W - Y Dated:aH 12\
To,

M/S Irfan Khureshi

DDA market

Local shopping centre

MOR land site no. 9, 10.

New Rajender Nagar adjoining NPL colony
Delhi - 110060

Subject: - Directions u/s 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981 as
amended to date in compliance of order of Hon’ble NGT dated 16.09.2019 in the

matter of OA No. 712/2019, Kiran kapoor, H-block president welfare Vs Govt. of
NCT of Delhi.

Whereas, Central Pollution Control Board is the State Board for all the Union Territories to

exercise powers and perform functions under the Air (Prevention & Control of Pollution) Act.
1981 and Water (Prevention & Control of Pollution) Act. 1974,

Whereas. Central Pollution Control Board has delegated all its powers and functions under the
Air (Prevention & Control of pollution) Act, 1981 and Water (Prevention & Control of

Pollution) Act. 1974 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control
area, under sub section (I) of section 19 of the Air (Prevention & Contro] of Pollution) Act. 1981
vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas, it is mandatory under section 21/22 of the Air (Prevention & Control of Pollution)

Act. 1981 that no person without the previous consent of the DPCC shall Establish or operate
any industrial plant in an Air Pollution Control Area.

And whereas, the Hon’ble NGT vide its order dated 16.09.2019. in the above matter directed

as
below:

Let Delhi Pollution Control Committee (DPCC) and the North Delhi Municipal Corporation
(NDMC) look into the matter, take appropriate action in accordance with law and furnish a
factual and action taken report in the matter within one month.

And whereas. in compliance of Hon’ble NGT order dated 16.09.2019, the officials of DPCC.
inspected the unit on 05.12.2019 to survey the area and made following observation:

e The owner of the unit (M/S Irfan Khureshi. DDA market. Local shopping centre, MOR
land site no. 9 & 10. New Rajender Nagar adjoining NPL colony. Delhi — 110060) is
operating the unit at the aforesaid address & engaged in the activity of denting of cars.

Contd...2
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e As reported, the stalls/area has been allotted by the DDA for the vegetable and fruit trade
only, but during inspection the premises is being engaged in the work of denting of cars.

Now, therefore, in view of the above, in compliance of order of Hon’ble National Green
Tribunal (NGT) dated 16.09.2019, Competent Authority in DPCC has decided to issue following
directions:

1) That you Addressee shall close your unit with immediate effect.
i) That the concerned authority in BSES Rajdhani Pvt. Ltd. shall disconnect the electricity
supply to the Addressee unit with immediate effect.

i) That the concerned authority in Delhi Jal Board shall disconnect the water supply to the
addressee unit with immediate effect.

i) That the concerned Sub Divisional Magistrate (Karol Bagh). [latted factory complex
building. Jhandewalan, New Delhi - 110002. shall take necessary action to ensure the
effective closure / sealing of the Addressee unit with immediate effect.

iv)  That, you Addressee shall deposit the Environmental Compensation of Rs. 1.00,000/-
(Rupees One Lakh) by way of demand draft in favor of Delhi Pollution Control

Committee as compensation for damaging the Environment within 07 days from service
of this letter.

This is being issued as per the decision taken by the Competent Authority in Delhl Pollunon
Control Committee. '

/
!

\

(Md- Arip—=——
P
"Ef“n_‘Eivrrollnle}?ml-Englnecr
DPCC, Consent Management Cell-VI1I

Copy for information and nccessary action to:

I.  The Member (Water), Delhi Jal Board. Varunalya Phase-II. Jhandewalan. New Delhi-
110055: to disconnect the water supply to the Addressee unit with immediate effect and
send the compliance report within 15 days.

2. The Chief Executive Officer, BSES Rajdhani Power Ltd., BSES Bhawan, Nehru Place. New

Delhi-110019 - to disconnect electricity supply to the Addressee unit with immediate effect

and send the compliance report within 15 days.

That the concerned Sub Divisional Magistrate (Karol Bagh). flatied factory complex

building, Jhandewalan, New Delhi — 110002, shall take necessary action to ensure the

effective closure / sealing of the Addressee unit with immediate effect and send the
compliance report within 15 days.

4. Master File, CMC-II.

)

(K. Kimar)
Environmental Engineer
DPCC, Consent Management Cell-VII
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| - — DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6

“w‘h-;’ visit us at : http://dpcc.dclhigovt.nic.in

F.No.DPCC/CMC-VII/Orange/ HF2—33 Dated: o712\
To, ’

The Vice Chairman

Delhi Development Authority (DDA)

Barapullah Rd, beside SBI Bank 6"’”’1 €YU - < C(—DUYJ

Aviation Colony, INA Colony
New Delhi, Delhi 110023

revention & Control of Pollution) Act, 1981 as
‘ble NGT dated 16.09.2019 in the
president welfare Vs Govt. of

Subject: - Directions u/s 31 (A) of the Air (P
amended to date in compliance of order of Hon
matter of OA No. 712/2019, Kiran kapoor, H-block
NCT of Delhi.

Whereas, Central Pollution Control Board is the State Board for all the Union Terr!lories to

exercise powers and perform functions under the Air (Prevention & Control of Pollution) Act,

1981 and Water (Prevention & Control of Pollution) Act. 1974.

as delegated all its powers and functions under the

1981 and Water (Prevention & Control of
hi Pollution Control

Whereas. Central Pollution Control Board h
Air (Prevention & Control of pollution) Act,
Pollution) Acl. 1974 in respect of Union Territory of Delhi to Del

Commiliee.
And whereas. the whole Union Territory of Delhi has been declared as an Air Pollution Control
area. under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act. 1981

vide notification no. GSR 106 (E) dated 20.02.1987.
And whereas. it is mandatory under section 21/22 of the Air (Prevention & Control of Pollution)
Act. 1981 that no person without the previous consent ol the DPCC shall Establish or operate
any industrial plant in an Air Pollution Control Area.
And whereas. the Hon ble NGT vide its order dated 16.09.2019. in the above matter directed as

below:

Let Delhi Pollution Control Commitiee (DPCC) and the North Delhi Municipal Corporation

(NDMC) look into the matter. take appropriate action in accordance with law and furnish a

factual and action taken report in the matter within one month.

And whereas. in compliance of Hon’ble NGT order dated 16.09.2019, the officials of DPCC.

inspected the unit on 05.12.2019 to survey the area and made following observation:

e The owner of the unit (M/S Nisar. DDA market. Local shopping centre, MOR land site

no. 4, I\{cw Rajender Nagar adjoining NPL colony, Delhi — 110060) is operating the unit
at the aforesaid address & engaged in the activity of denting of cars.

Contd...2
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* Asreported, _the §(a|ls/area has been allotted by the DDA-for the vegetable and fruit trade
only, but during inspection the premises is being engaged in the work of denting of cars.

22-

_ Now. therefore, in view of the above. in compliance of order of Hon’ble National Green
T_nbunal (NGT) dated 16.09.2019, Competent Authority in DPCC has decided that you are
directed to take appropriate action on the above mentioned unit at your end as the unit is not
using allotment stall as per the allotment made to the unit.

T‘his is being i§stled as per the decision taken by the Competent Authority in Delhi Pollution
Control Committee. 7 \

I

/"J
— (Md. Axify”
Sr. Environi _g§l Engineer

DPCC, Consent Management Cell-VII
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DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)

P 4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6
Quilbsjs visit us at : http:/dpce.delhi ic.i
s S at : http://dpce.delhigovt.nic.in
F.No.DPCC/CMC-VI1/Orange/ 68 — Dated: 2\
To,

The Deputy Commissioner (Karol Bagh)
North Delhi Municiple Corporation

DB Gupta Road, Cristian Colony

Block 17B, Dev Nagar, Anand Parvat
New Delhi-110005

Subject: - Directions u/s 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981 as
amended to date in compliance of order of Hon’ble NGT dated 16.09.2019 in the
matter of OA No. 712/2019, Kiran kapoor, H-block president welfare Vs Govt. of
NCT of Delhi.

Whereas. Central Pollution Control Board is the State Board for all the Union Territories to
exercise powers and perform functions under the Air (Prevention & Control of Pollution) Act.
1981 and Water (Prevention & Control of Pollution) Act. 1974.

Whereas. Central Pollution Control Board has delegated all its powers and functions under the
Air (Prevention & Control of pollution) Act, 1981 and Water (Prevention & Control of
Pollution) Act, 1974 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control
area, under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act. 1981
vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas. it is mandatory under section 21/22 of the Air (Prevention & Control of Pollution)
Act. 1981 that no person without the previous consent of the DPCC shall Establish or operate
any industrial plant in an Air Pollution Control Area.

And whereas. the Hon’ble NGT vide its order dated 16.09.2019. in the above matter directed as
below:

Let Delhi Pollution Control Committee (DPCC) and the North Delhi Municipal Corporation
(NDMC) look into the matter. take appropriate action in accordance with law and furnish a
factual and action taken report in the matter within one month(copy of order is enclosed

herewith).
And whereas, in compliance of Hon’ble NGT order dated 16.09.2019, the officials of DPCC.
inspected the unit on 05.12.2019 (o survey the area and made following observation: (copy
enclosed)

* The owner of the unit (M/S Nisar. DDA market, Local shopping centre. MOR land site

no. 4. New Rajender Nagar adjoining NPL colony, Delhi — 110060) is operating the unit
al the aforesaid address & engaged in the activity of denting of cars.

Contd...2
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* As reported, the stalls/area has been allotted by the DDA for the vegetaple and fruit trade
only, but during inspection the premises is being engaged in the work of denting of cars.

Now, therefore, in view of the above, in compliance of order of Hon'ble National Green
Tribunal (NGT) dated 16.09.2019, Competent Authority in DPCC has decided that you are
directed to take appropriate action on the above mentioned unit.

This is being issued as per the decision taken by the Competent Authority in Delhi Pollution
Control Committee.

-

/— ~

|
‘..
ST :
F. Envir eatal ngineer

DPCC, Consent Management Cell-VII
Copy to

1.

Commissioner North MCD, 17" Floor. Dr. S.P.M Civic Centre. Minto Road, Delhi-
110002.

2.

Assistant Commissioner, (Karol Bagh) North Delhi Municiple Corporation. DB Gupta
Road, Cristian Colony, Block 17B, Dev Nagar, Anand Parvat. New Delhi-110005
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Inspection Report

In compliance of Honorable NGT order-dated 16.09.2019 in the matter of OA No.712/2019
“Kiran kapoor, H-block president welfare Vs Govt. of NCT of Delhi” an inspection was
carried out by DPCC officials K. Kumar (Envt. Engg.) & Uma Shanker (TE) on 05.12.2019 of
DDA market, local shopping center. New Rajendra Nagar, Delhi. .

During inspection it was observed that there are three units namely/owners (Nisar, Irfan
Khureshi. Guddu) are engaged in the work of as below:

1. Nisar - DDA market, local shopping centre, New Rajendra Nagar. MOR land site no. 4.
engaged in the activity of denting of cars.

2. Irfan Khureshi - DDA market, local shopping centre. New Rajendra Nagar, MOR land
site no. 9. 10. engaged in the activity of denting of cars.

3. Guddu - DDA market, local shopping centre, New Rajendra Nagar, MOR land site no.
13, 14, engaged in the activity of repairing and mechanical work.

However as reported by the other shopkeepers, the stalls/area has been allotted by the DDA for
the vegetable and fruit trade only, but during inspection of the premises it was observed-that
units are engaged in the activity of denting of cars, and repairing/mechanical works.

k(),‘?\%if{ﬂ’ M&wm

Uma Shanker K.Kumar
TE Envt. Engg.
DPCC (CMC-VII) DPCC (CMC-VII)
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North Delhi Municipal Carporation
(Office of the Assistant Commissioaer)
Karol Bagh. Zens S
nr:"'m

Ananl P bat, Kerod Bagh,
Peaws (it

SLLEaa%
No: 1R/ AG/ kB2 /2010 rstedd: “““'1

Station House Officer
Rajindar Nagar,
New Deihi

In compiance of Hon'ble Supivme Cuurt of ndin WP (€) No 4677/1985

f
|
|
|
}
|
N . al
l the frled a8 #MIC Melta Vs Unon of Indin & Ors. A encroachment um;;:
| action has Deen tahen Lo with Pebip Stotf of Rajinder Nagar at DDA Mar
l New Rajinder Nagar & its surrounding area oo 10.12.2019,
|
|
|
i
]

As per the Hon'ble Supreme Court of India order given om 05.05 2006 =

Whe ease of Suahir Madan and Or 10 1A No. 304, (A fio, 356, WP (C) 1699 of !

1987, whenover hawkers are removed from the mon-hawking rones, [

w tire Delni Potice shall sce to it that those arcas are none re-eccupied by

{ them. The Hon'ble Apex Court also declared that ewery Station House

I Officer shall bo held porsonaily rosponsible if such hawkers re-oscupy
| the area from which they have been evicted,

Naw you are, requasted (o tirect the concermed neat officer(s) (0 ke
i =inC ¥igif on the site made encroschmen) free <o that re-encroacivment may
not cocur av-future

{ Admmn. Otficer
J rol Bagh Zone
| “Ka alivg ¢
} Copy to:- ” 'Y
f 1. DC/KBZ for information L!‘f‘ B
| 2, DCP/Darys Ganj (Central District) ‘ ’
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